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SHRI MOHD. SHAFI QURESHI :
is justified in the statement itself,

That

(if) THE ESSENTIAL COMMODITIES (SECOND
AMENDMENT) ORDINANCE, 1967

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : I beg to lay on the Table a
copy of the explanatory statement giving
reasons for immediate legislation by the
Essential Commodities (Second Amend-
ment) Ordinance, 1967, as required under
rule 71(1) of the Rules of Procedure and
Conduct of Business in Lok Sabha. [Placed
in Library, See No. LT-1496/67].

SHRI RANGA : I voice my protest in
the same manner about this also.  This
was promulgated on the 21st October. If
they had waited for these 23 days for the
House to meet, heavens would not have
fallen. [ protest against this bad habit of
the Government to tush to ordinances,

SHRI PILOO MODY (Godhra) : Gov-
ernment by ordinance,

SHRI RANGA : T know how the Cong-
ress Party works within itself. If it is
only a Bill, the members of the Congress
Party and its executive or its general
body would have an opportunity of giving
some thought to it and helping their own
Ministers to see that some abnoxious pro-
vislons are not included. Instead of that
they simply issue an ordinance without the
knowledge of their own party members,
and other Ministers also, and get it passed
by a rubber stamp from Rashtrapati
Bhavan, and thereafter they make it diffi-
cult even for their own party to use its
own judgment, with the result that the
House is always put at a very great dis-
advantage. 1 am glad the Minister of

Parliamentary Affairs is here in the House
today,

Tt is his special responsibility to see that
these ordinances are not allowed to be
passed by these people in such a light-
hearted manner irrespective of the wishes
and judgment not only of the whole of
the House, but also of their own party.

ot e fagrdt et (TR ¢
IR HEIRA, F qF AT FgAT AEAT |
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SHRI ANNASAHIB SHINDE: I agree
with the hon. Member, Prof. Ranga, that
ordinances should mot be promulgated in
a light-hearted manner, but may I submit
for the kind consideration of the hoo.
member that this has not been done in a
light-hearted manner at all, because, as far
as this specific ordinance in regard to
which I have made a statement is concern-
ed, it refers to the sugar policy. The
Government was very anxious to formu-
late a mew gugar policy as early as possi-
ble, and hon. members were also many
times agitated over the issue, that it
should be done as early as possible, When
actually the Government arrived at a deci-
sion, the Lok Sabha was not in session.
Only the Rajya Sabha was in session, and
on the last day of the Rajya Sabha that
statement on the mew sugar policy was
made. Subsequent to that, in order to
implement the new sugar policy, the Minis-
try of Law was consulted, and the Minis-
try of Law concurred that for this the
amendment of law would be necessary.
The new sugar season was o commence
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on lIst October, 1967, and before the fac-
torles went into production it was quite
necessary, in the interests of production
itself, that the new policy was formulated
and announced so that the sugar units
were in a position to have contacts with
sugarcane growers for purchase of sugar-
cane etc. I think it was inevitable in
those circumstances to promulgate an ordi-
nance,
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SHRI ANNASAHIB SHINDE: I do

not think this is the time when we should
go into the merits or demerits of the
ordinance.

MR. DEPUTY SPEAKER : The main
objection is that when the session was on
the policy was under consideration amd
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some decisions were to be taken. Imme-
diately after the session, you have come
forward with a policy. That is the main
objection,

SHRI ANNASAHIB SHINDE : There
has been no effort whatsoever to by-pase
the Parliament and this hon., House. We
respect very much this House and the hon.
Members also. The sugar situation had
become very difficult, There were mmany
agencies 1o be consulted, We have to con-
sult the Chief Ministers and the State
Governments. We considered the matter
cvery three months and naturally when
the situation in regard to sugar produc-
tion was very difficult. the Government
took some time in arriving at some deci-
sion. But it was inevitable and inherent
in the situation itself. I think as soon as
the Government decision was arrived at—
on the previous day it was arrived at—
the next day, it was announced in the
Rajya Sabha. Unfortunately at that time
the Lok Sabha was not in session, Other-
wise, we could have come with some ex-
planatory statement to this House itself.

SHRI §. M. BANERJEE : You are go-
ing to convert this Lok Sabha into Parlok
Sabha,

SHRI ANNASAHIB SHINDE: When
the Bill is discussed, we can go into the
merits and demerits of this case. T would
humbly submit that there has been no
attempt whatsoever on the part of the
Government to by-pass thi¢ Parliament ct
to show any disrespect to this hon. House.

14.15 brs.

KHapt aND oOTHER HanpLooM INDUSTRIES
DEVELOPMENT (ADDITIONAL Excise Duty
OoN CLOTH) AMENDMENT BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : On behalf
of Shri Dinesh Singh, I beg to move for
leave to introduce a Bill further to amend
the Khadi and other Handloom Industries
Development (Additional Excise Duty on
Cloth) Act, 1953,

MR. DEPUTY SPEAKER : The ques-
tion is:

“That leave be granted to introduce

a Bill further to amend the Khadi and

* Published in Gazette of India Extraordinary, Part II, Section 2, dated 14-11-67.



